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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 53 OF 2025 (WZ)
(Earlier Original Application No. 180 of 2025 PB)

IN THE MATTER OF:

News item appearing in Times of India Dated 02.04.2025, titled “21

dies as blast Flattens Gujarat Firecracker Godown”

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4 - COLLECTOR
AND DISTRICT MAGISTRATE, BANASKANTHA, STATE OF
GUJARAT

I, Patel Chelajibhai Prabhujibhai, Resident Additional

Collector, District Banaskantha, having office at Joravar Palace,

Ambika Society, Palanpur — 385 001 (Gujarat), do hereby solemnly

affirm and state on oath as under:

1. The Original Application No. 180 of 2025 (PB) (hereinafter referred
to as “OA”) has been instituted suo-motu by this Hon’ble Tribunal
on the basis of the News Article titled “21 dies as blast Flattens
Gujarat Firecracker Godown” published in the Times of India on

02.04.2025.

4:3 respectfully submitted that the Principal Bench took suo-motu
cognizance of the present matter and passed an order dated
24.04.2025 in Original Application No. 180 of 2025 (Principal

Bench). The Hon’ble Principal Bench transferred the said matter
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to the Hon’ble Western Zone Bench since the issue was pertaining
to jurisdiction of Western Zonal Bench of the Tribunal and came

to be registered as Original Application No. 53 OF 2025 (WZ).

3. It is most respectfully submitted that the present affidavit is being
filed in compliance with the directions issued by this Hon’ble
Tribunal in the above-captioned matter, to place on record the
factual position; and to apprise this Hon’ble Tribunal of the
immediate response, remedial measures, actions and preventive
steps taken by the District Administration in the aftermath of the

unfortunate incident in question.

. On 1st April 2025, at about 09:45 hours, a sudden explosion
occurred in a firecracker warehouse known as “Deepak Traders”,

owned by (1) Khubchandbhai Ranumal Mohanani, (2) Dipakbhai

Khubchandbhai Mohanani, situated on land bearing Survey No.
384 (Old Survey No. 556/P1/PR), admeasuring 0-48-41 square
meters, located near the industrial area on Dhuva Road, Deesa.
The said explosion was of such magnitude that the entire
reinforced cement concrete (RCC) slab and the walls of the

structure collapsed.

S. Immediately, upon receipt of intimation regarding the said
mishap, the District Administration, in co-ordination with
relevant agencies, initiated a large-scale rescue and relief
operation. Seven fully equipped firefighting units, eight
ambulances, and a State Disaster Response Force (SDREF)

contingent comprising 25 members were deployed at the site,
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along with requisite heavy machinery, including four JCBs and
one Hitachi Excavator. As debris was systematically removed,
mortal remains of labourers were recovered and sent to the Civil
Hospital, Deesa, while injured persons were shifted to hospitals
at Deesa and Palanpur for emergency medical treatment. It is
respectfully submitted that initially 19 deceased individuals were
identified, a majority of them being residents of the State of
Madhya Pradesh, whereas mortal remains of two victims were
forwarded to the Forensic Science Laboratory at Gandhinagar for

DNA-based identification.

6. Out of the 19 identified deceased, one body was handed over to
the next of kin on the date of the incident itself, whereas the
remaining mortal remains were preserved in the cold storage

facility of the hospital. It is further submitted that one injured

victim, namely Shri Vijay Kazmi (also known as Vijesh Kachole),
who was shifted to Ahmedabad Civil Hospital owing to the nature
of injuries sustained, unfortunately succumbed on 05.04.2025.
Consequently, the total casualty count rose to 22 deceased

persons and S injured persons.

/Tvi)n 02.04.2025, in the presence and under the supervision of

officials from the Governments of Gujarat and Madhya Pradesh,
the mortal remains of ten victims were transported to Dewas
District and those of eight victims to Harda District, Madhya
Pradesh, for their last rites. The three injured victims receiving
treatment at the Civil Hospital, Deesa, were subsequently

discharged and sent home-
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8. It is further submitted that in terms of the announcements made
by the Central Government and the Governments of Madhya
Pradesh and Gujarat, ex-gratia compensation has been duly
sanctioned and disbursed to the victims and their legal heirs. The
details of compensation as declared by the respective
Governments is as under:

a. The Central Government declared relief of %2,00,000/- each
to the next of kin of each deceased and Z50,000/- to each

injured person.

b. The Government of Gujarat announced relief of %¥4,00,000/-
to the next of kin of each deceased and ¥50,000/- to each

injured person.

c. The Government of Madhya Pradesh declared relief of
X2,00,000/- each to the next of kin of each deceased and

*50,000/- to each injured person.

The disbursement of compensation announced by the
Government of Gujarat has been carried out strictly in
accordance with orders issued by the District Collector,

Banaskantha.

9. With respect to the nature of injuries, it is submitted that three of
the injured persons sustained grievous injuries, while the
remaining two suffered simple injuries and no significant burns,
as duly certified by the Medical Officer of the General Hospital,

Deesa.
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10.1t is also submitted that following the registration of the FIR dated
01.04.2025 and after due investigation, a chargesheet dated
18.06.2025 has been filed against the accused persons, namely
(1) Khubchandbhai Ranumal Mohanani, (2) Dipakbhai
Khubchandbhai Mohanani, and (3) Harish Ramchandra
Meghwani, before the learned Additional District Court at Deesa,

where the matter is registered as Sessions Case No. 50 of 2025.

11.It is most respectfully brought to the notice of this Hon’ble
Tribunal that the State Government, through the Home
Department’s communication dated 30.06.2025, has issued
fresh directives concerning the licensing regime for storage, sale,

and manufacture of fireworks. Pursuant thereto, all Sub-

Divisional Magistrates in Banaskantha District have been
directed to undertake comprehensive inspections to ensure that
no illegal sale, storage, or manufacturing of fireworks is taking
place within their respective jurisdictions. The guidelines dated
30.06.2025 are annexed herewith and marked as Annexure-R1.
Further, by order dated 02.04.2025, the District Administration
directed that the premises of all permanent firecracker license
holders in the district be inspected to verify compliance with all
stipulated safety and legal conditions. In pursuance of this order,
eleven inspection teams were constituted, to inspect all licensed
premises. After thorough inspection, even in cases of any minor
violation of the prescribed conditions being found, licenses were

revoked after following due process of law.

/}X
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12. It is respectfully submitted that in response to the firecracker
explosion that occurred on 01.04.2025, precautionary measures
were initiated to prevent similar incidents across Banaskantha
District. Instructions were issued to conduct inspections of all
CNG stations, petrol pumps, gas agencies, hotels, restaurants,
malls, warehouse complexes, industrial units, hospitals, schools,
and other commercial establishments. Accordingly, a total of

2,989 units across the district were thoroughly inspected.

13. It is, thus, respectfully submitted that the Respondent has acted
with promptitude and due diligence, not only in conducting
rescue and relief operations but also in ensuring that statutory

compliance is enforced strictly, with a view to preventing

recurrence of such tragic incidents. Preventive, punitive, and
remedial measures have been undertaken and necessary vigilance

continues to be exercised in the district.

14. It is respectfully submitted that the Gujarat State Human Rights
Commission had also taken cognisance of this issue based on
newspaper reports and; after considering the reply filed by the
District Magistrate, Banaskantha closed the suo moto
proceedings. The order passed by the Gujarat State Human Rights
Commission, dated 02.06.2025, is annexed herewith and marked
as Annexure-R2.

/
15. It is respectfully submitted that the District Magistrate,

Banaskantha has also issued a public notice dated 21.05.2025
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inviting applications for compensation under the Public Liability
Insurance Act, 1991, for which 27 applications have been received
and further proceeding are undergoing as contemplated under the
provision of the said Act. The notice issued by the District
Magistrate, Banaskantha dated 21.05.2025 is annexed herewith

and marked as Annexure-R3.

In view of the aforesaid, the Banaskantha District Administration
has acted with promptitude and has adopted a humane approach
in the aftermath of the unfortunate incident; and, therefore, the
captioned proceedings, in so far as the Respondent No. 4 is

concerned, may be closed in the interest of justice.

The answering Respondent craves leave to file additional
affidavit(s) as and when necessitated or if and when directed by

this Hon’ble Tribunal.

VERIFICATION

I, Patel Chelajibhai Prabhujibhai, Resident Additional Collector (RAC),

District Banaskantha, Gujarat State, do hereby solemnly affirm and state

on oath that what is stated herein above is true to the best of my

knowledge, information and belief; and I believe the same to be true.

Solemnly affirmed at QM\"N PV on this the 22 day of
_PUQUST | 202s.
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Deponent

Solemnly affirmed an Sigf\‘Ed = .
Shri.m&e.L.g.k\.e.lq.&)thm...EM‘°h"0\ H\W o

of .f2.}4..... who Is Identified by
Shifiseesins el

to..PatomPwl. whom I know 4§
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